
;Eillffl1f;. "#rWF -w$EF'!-!rF' 
-- - - e't

t
.t
ir

I

t

L:EN'TRAL ADM I N TS]]LATIVE TRII}UNAL
PRINCIP.dI, BENCII

(lP No.5l/2005
LIA No.1667120(t4

Nerv [-]elhi, this the ld June, 20(t5

Hon,ble Mr. J usti c* M. A.Kh rur _ V i ce-(."lir n inrr *ul {"1 )

Hon'ble h[r.M K.M isru, Mern trer(A ]

Rattar Lal Grrpta(Redt. Pr"ine ipal)
S/o Lafe Shri Tulsi Run (tuptu
B/o E-2l114, Shastri Nagar,
P.O. Ashok Vihar. Ilelhi-.52"
(Shri R.L.Gupta applicnrrt in perxon)

Applicant

Versus

Shri RqiondraKumar,
Director of Education,
Govt. of NCT of Dellri.
Old Sectt., Delhi-54. .Respoudeut.

(By advocate: Ms. Kanika Vadhera for Mrs. Avnish Ahlar+rat)

U R I) I.J R IORAL}

Bv Mr. Justice M.-,A.KhaIr:

The respondent hru impleurented the order-deLetl 27.i0.20M pa-orsed in OA No.

166712003 and OA No.212912003 trul lhe drres ol'lhe erpplicant have not been releasedwithin

the time stipulated by the'tribrrnal. It seernn'lhat earlier the Tritxmal *qs told thaf the

respondents proposetl lo file n SLP in 
_t]re 

Hon'blu'Supt'etne (lourt against the orderof the

High Court and the mattel'wa.q listecl on 17.5.200-5. Again ordot'dated 18.5.2005 srhotrru that

respondents stated lhal in case tlrere wa^q lro stay ofthe operaf ion of the order ofthe Tribunal.

the respondents would file a compliance eftidavit on the uext date. Still the SLP has not been

filed. Today, lerned counsel for the respondents hruq staLed\hat the SLP is almost ready and

the sune will be tjled in lhe Hon'lrle Supletne Llourt shottly. She ]ra.q submitted that the

respondent is w,illing [o release the {hes ifl telrrs ol'the order of the Tribtrnal but the

ryplicant rnay be a-qked lo funrish il gual allter'.
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2. fllrr al4rlicrurl. t+lro ?qlpr.ru'H ur persotr- ltzrs staltrrltlrat he ltfi,*{ no otrjection to lunris}r a

guariurlce, lle lras slrhrrritt*d llral rt'sprrtrtlcttl tttav t*lcilse the ilntrttttt lry tssue o1'acheque

tlrarur in fhrorrr=o['llrt'qrplicalt lo [,e tlepo*rtlud in ilre F*tt*rton Aecount of the applicant in

the Stnte Bmk ol'tnrlia.'[.i^'llguru"r urrrktng rndotsr:utr:ttl lltereotr that the zunount r*'ill be

allowed to lre r.r,ithth-in+rr lru the applicarl ort tirrl]tcr orrier ot'lhe'li'itrrrnal. Learned counsel

for the responrlerrt itqterl-{r wil}r rt. Slrr. ltsu.r stalerl llrnt the otrler ol'the tiibunal will be

implelnented withirr on* r,tt6,k and that thc encLtt'setttertl ott tlre cheque will be marle that thtr

sfflount depositetl it thr-' Peusiarr Accc'uul tt'llre apgrlicant srrrount will not be ellowed to be

withdrau,rr withorrt ;xior order of tlrtr 'liilnrrrnl. 'lhe applic:urt has undertaken to fuurish

particular-s oI'pensinrr accouttt ol'apllliczurt tn the rr:spondent soon.

3. 1 view ot nbove. th* {iorrlem;rt Petiltou irt rlistuissed and notices discharged. tt will

be open to the al4rlit:ant lo tile ti'esh conlernpt p*lition. if'rrucessfiry, in accordancewithlaw,

if the order is not itnplerrteuted.

Issue lfeqti.
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